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IN THE MATTER OF:

CanamaBank ™ 3—=z00009090900  Gisecaseeseees Financial Creditor
V/s

M/s Rattan Poultries Pvt Ltd. .... Corporate Debtor
AND

IN THE MATTER OF

Sanjay Kumar Aggarwal, IRP
Ratan Poultries Private Limited — in CIRP under IBC
b Applicant/IRP

An application w/s 60(5) IBC by Interim Resolution Professional for
Submission/placing on record Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016 under the Insolvency and
Bankruptey Code, 2016 alongwith List of Creditors .

MOST RESPECTFULLY SHOWETH:

. That the present application under Section 60(5) IBC, is being filed by Mr.
Sanjay Kumar Aggarwal in capacity of the Interim Resolution Professional
for M/s Rattan Poultries Private Limited appointed by this Hon’ble
Adjudicating Authority vide order dated 07.02.2023.

. That an application for Corporate Insolvency Resolution Process filed by
CANARA BANK (Applicant) under Section 7 of the Insolvency and
Bankruptcy = Code, 2016 read with Rule 4 of Insolvency and Bankruptcy
(Application to Adjudicating Authority) Rules, 2016 has been admitted
on 07.02.2023 by this Hon’ble Adjudicating Authority ( National Company
Law Tribunal, Chandigarh Bench,Chandigarh (CP(IB)NO.59/CHD/PB/2022)
; Wherein;  Sanjay Kumar Aggarwal (Regn. No. IBBI/IPA-002/IP-
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N00126/2017-2018/10295), _the undersigned has been appointed as Interim
Resolution Professional, who is directed by this Hon’ble Tribunal ( AA)

to  take necessary  actions  in accordance with the relevant
provisions of the Insolvency and Bankruptcy Board of India Code 2016 read
with Rules and Regulations thereof. Copy of the order dated 07.02.2023 as
issued by this Hon’ble Tribunal is attached herewith and marked as

Annexure “ A-1"

3. That copy of Public Announcement in prescribed Form A inviting claim from
creditors of the corporate debtor, duly signed the undersigned Interim
Resolution Professional alongwith newspaper publication copy of The
Tribune (English) and Punjabi Tribune (Translating English version into

Punjabi language) is attached and marked as Annexure “A-2".

4. That In compliance with Regulation 13(2) of Insolvency and Bankruptcy of
India (Insolvency Resolution Process for Corporate Persons) Regulation,
2016, A List of Creditors of the corporate debtor namely RATTAN
POULTRIES PRIVATE LIMITED (CIN NO.
U01222PB1999PTC022555)) is prepared and maintained by the IRP . Copy
of List of Creditors of Rattan Poultries Private Limited is attached and

marked as Annexure A-3.

5. That Committee of Creditors of the corporate debtor have been constituted
and report certifying the constituting the Committee of Creditors under
Regulation 17 (1) IBBI( Insolvency Resolution Process for Corporate

Persons) Regulations, 2016 prepared by the undersigned Interim Resolution

Professional is attached and marked as Annexure A-4.

6. That the applicant shall convene/hold the First Committee of Creditors
Meeting of Rattan Poultries Private Limited within a period of 7 days after
filing/ submission of Report on Constitution of Committee of Creditors of

Rattan Poultries Private Limited before this Hon’ble Adjudicating
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PRAYER

In view of ﬁw above, it is most respectfully prayed that this Hon’ble
Adjudicating Authority may graciously be pleased to:-

(a) Allow the present Application;

(b) To allow and to take on record the Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate - Persons) Regulations, 2016  under the Insolvency and
Bankruptcy Code, 2016 alongwith List of Creditors as filed/submitted by
IRP before this Hon’ble Tribunal.

(c) Any other / further orders may be passed or directions may kindly be
passed by this Hon’ble Tribunal as deemed fit and appropriate in the facts

and circumstances of the case.

# C-20, Wave Estate Secmr 85,
SAS Nagar, Mohali — Punjab - PIN-160 055
E-mail: sanjayaggarwal. fes@gmail.com

Ip.rattanpoutries@gmail.com

Place : Mohali
Date : 28.02.2023
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Vis

M/s Rattan. Poultries Pvt Ltd. .... Corporate Debtor
AND

IN THE-MATTER OF

Sanjay Kumar Aggarwal, IRP
Ratan Poultries Private Limited — in CIRP under IBC
....... Applicant/IRP
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AFFIDAVIT

I, Mr. Sanjay Kumar Aggarwal, S/o Sh.Shyam Lal Aggarwal, Aged 55 years, Insolvency
Professional, Regn. No. IBBI/IPA-002/IP-NOO126/2017-18/10295, having office at # C-20,
Block —C, Wave Estate, Sector 85, SAS Nagar, Mohali — 160 055 (Punjab) do hereby

solemnly affirms and state as under: -

That the applicant is Interim Resolution Professional - Ratan Poultries Private Limited — in
CIRP under IBC appointed by this Hon’ble Adjudicating Authority vide order dated
07.02.2023 in CP(IB) No.59/Chd/Pb/2022 and submitting the Report constituting the
Committee of Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 under the Insolvency and Bankruptcy Code, 2016
alongwith List of Creditors and other supporting documents in CIRP of corporate debtor as
per directions of this Hon'ble Adjudicating Authority.
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That the contents /statement made in paragraphs 1 to 6 of this application/report are
true and correct to my knowledge and legal averments are believed to be true and
correct as per advice of counsel . No part of it’s false and nothing material has been
concealed therefrom.,

Place: Mohali
Date : 28.02.2023

VERIFICATION
Verified at Chandigarh on this 28" day of February,2023 , that the contents of the
above affidavit are true and correct to the best of my knowledge and nothing material
has been concealed therefrom.

Place: Mohali
Date : 28.02.2023
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' THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

(Exercising powers of Adjudicating Authority under
the Insolvency and Bankruptcy Code, 2016)

CP (IB) No. 59/Chd/Pb/2022

Under Section 7 of the
Insolvency & Bankruptcy
Code, 2016

Canara Bank

through its Assistant General Manager

Sh. Arvind Kumar.

Having its Head Office at 112,

J.C. Road, Bangalore, and

office at:

Asset Recovery Management Branch

Circle Office, Plot No.1, 4th Floor,

Sector 34, Chandigarh. ....Petitioner-Financial Creditor
Vs.

M/s Rattan Poultries Pvt Ltd.
through its Managing Director.
having its Registered Office at:
Village Sadatpur, Teshil Malerkotla
District Sangrur.
CIN No: UD1222PB1999PTC022555
-..Respondent-Corporate Debtor

Judgment delivered on: 07.02.2023

Coram: HON’BLE MR. HARNAM SINGH THAKUR, MEMBER (JUDICIAL)
HON’BLE MR. SUBRATA KUMAR DASH, MEMBER (TECHNICAL)

For the Petitioner-Financial Creditor : Mr. Yogesh Kumar, Advocate

For the Respondent-Corporate Debtor - Proceeded ex parte vide
order dated 23.11.2022
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JUDGMENT

The present petition has been filed by Canara Bank (hereinafter referred
fo as ‘Petitioner/Financial Creditor’ ) through its Assistant General Manager Sh.
Arvind Kumar under Section 7 of the Insolvency and Bankruptcy Code, 2016
(hereinafter referred to as ‘Code’) read with Rule 4 of the Insolvency and
Bankruptcy (Application to Adjudicating Authority) Rules, 2016 to initiate the
Corporate Insolvency Resolution Process (‘CIRP’) against M/s Rattan Poultries
Pvt Ltd. (hereinafter referred to as 'Rﬂlpﬂﬂd&l‘lﬂcmm Debtor’). The
petition is signed by Mr. Arvind Kumar, AGM with the affidavit verifying the
contents of the application appended thereto.

2. The Corporate Debtor is stated to be incorporated on 12.05.1999 under
provisions of the Companies Act, 1958, The company having its registered
address at having its Registered Office at Village Sadatpur, Teshil Malerkotia,
District Sangrur. Therefore, the jurisdiction lies with this Bench of the Tribunal. The
master data of the corporate debtor is attached as Annexure-3 of the petition.

3. Brief facts of the case are that the corporate debtor was having a regular
account with the petitioner since 2010. The corporate debtor ran into financial
trouble and in the year 2015, the corporate debtor requested the petitioner for
restructuring of Im;n facilities, including a working capital facility and an already
existing term loan with fresh term loan. The financial creditor after verifying
Company records granted a financial facility of Rs.15,81,99,000/- in form of OCcC
of Rs.500 Lakhs, Term Loan-| of Rs.335 Lakhs, Term Loan-ll of Rs.47

Term Loan-lll of Rs.165 Lakhs, WTCL of Rs.106.99 Lakhs, DPN
Lakhs.The total liability as on 09.02.2022 was of Rs.1987.03 La
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and conditions were conveyed to the corporate debtor vide Sanction Letter dated
30.06.2015, For the financial facility of Rs, 15,81,99,000/- the corporate debtor
executed the following documents:- Sanction Letter dated 30.06.2015, Debi
Reconstructing Agreement dated 04.07.2015, Debtor-Creditor Agreement dated
04.07.2015 & Letter of Undertaking for Restructuring of Loan dated 04.07. 2015.
The Directors of the Corporate debtor gave their personal guarantees of
Rs.15,81,99,000/-, vide guarantee agreement dated 04.07. 2015. In the year 2018,
the corporate debtor was further granted a DPN Facility of Rs.100 Lakhs, taking
the averall financial facility to Rs.16,81,99,000-. The corporate debtor became
irregular in making payments and was classified as Non-Performing Asset on
09.02.2019. The proceedings under SARFAES| Act, 2002 were initiated on
12.02.2019 and 29.03.2019. The financial creditor filed Original Application
No.1858 of 2019 before Debt Recovery Tribunal, Chandigarh on 27.08. 2U19 The
Corporate debtor still failed to repay the amount and Rs.1987.03 Lakhs is
outstanding financial debt as on 09.02.2022.

4, It is stated in Part-IV of Form No.1 that the total amount claimed to be in
default is Rs.19,87,03,000/- (Rupees Nineteen Crores Eighty-Seven Lakhs Three
Thousand Only as on 09.02.2022 plus further interest and expenses from
10.02.2022 ) and the date of default is 10.11.2018 i.e. default in one of the Term
Loan Accounts Baanng No.2112796000003 of the corporate debtor on 10.11.2018
and after that, all other facilities of the Corporate debtor were classified as
Non-Performing Asset by Canara Bank on 09.02.2019. Copy of Account
statement (Annexure-5), CIBIL (Annexure-8), Loan Application (Annexure-9),
Sanction letter (Annexures-10), Resolution (Annexures-11

restructuring agreement (Annexure-12), debtor-creditor agreem

CP {IB) No. 58/Chd/Pb/2022
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-13), Guarantee agreements (Annexures - 15 & 20), Hypothecation agreement
(Annexure-19) & Sale-Deed (Annexure-21) are attached with the main petition,

9. The notice of this petition was issued to the respondent corporate debtor to
show cause as to why this petition be not admitted. The Affidavit of service was
filed vide Diary No. 00265/3 dated 22.08.2022, Vide order dated 28.09.2022, the
last opportunity ;uas granted to the respondent corporate debtor for filing the reply.
But neither the reply was filed nor the réspondent corporate debtor appeared,
therefore, the réspondent-corporate debtor Proceeded against ex parte. The short
written submissions were filed by the petitioner vide Diary No.00265/4 dated
10.11.2022.

6. We have heard the learned counsel for the petitioner and have also
perused the record carefully.

7. Section 7(5)(a) of the Code is as follows:-

“5) Where the Adjudicating Authority is satisfied that—
(@ a default has occun'?d and the application um;fsr sub—sqcﬁan rz_u is

8. The issue for consideration is whether the present application is filed within
limitation. It can be seen from the records that the date of default is 10.11.2018
i.e. default in one of the Term Loan Account Bearing No.2112796000003 of the
Corporate debtor on 10.11.2018 and after that, all other facilities of the corporate
debtor were classified as Non-Performing Asset by Canara Bank on 09.02.2019.
The present petition s filed vide diary No.00265 dated 18.02.2022 and was
re-filed on 08.03.2022. The period from 15.03.2020 till 28.02.20

excluded by virtue of an order dated 27.04.2021 passed by the Ho
Court in “In Re:’ Cognizance for Extension of limitation re

%
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Suo-Moto Writ Petition (C) No. 3/2020. The operative portion of the order
passed by Hon'ble Apex Court on 27.4.2021 is as follows:-

‘We also take judicial notice of the fact that the steep rise in
COVID-19 Virus cases is not limited to Delhi alone but it has

enguifed the entire nation. The extraordinary situation caused by the
sudden and second outburst of COVID-19 Virus, thus, requires
extraordinary measures to minimize the hardship of litigant-public in
all the states. We, therefore, restore the order dated 23rd March,
2020 and in continuation of the order dated 8th March, 2021 direct
that the period(s) of limitation, as prescribed under any general or

special laws in respect of all Judicial or quasi-judicial proceedings,
whether condonable or not, shall stand extended till further orders."
Further in M.A. 21 of 2022, Hon'ble Supreme Court held:-
“In continuation of the subsequent orders dated 08. 03.2021,
27.04.2021 and 23 09.2021, it is directed that the period
from 15.03.2020 till 26.02.2022 shall stand excluded for the purposes
of limitation as may be prescribed under any general or special laws
in respect of all judicial or quasi-judicial proceedings”.
Therefore, this Adjudicating Authority finds that this application is filed well within
the time of limitation.
9. Another issue for consideration is whether there is a default in payment or
not. It is observed from the record that in the present case, the default is
evidenced by Account statement (Annexure-5), CIBIL (Annexure-8), Loan
Application  (Annexure-9),  Sanction letter  (Annexures-10), Resolution
(Annexures-11 & 17), Debt restructuring agreement (Annexure-12), debtor-creditor
agreement (Annexures -13), Guaraniee agreements (Annexures - 15 & 20),
Hypothecation agreement (Annexure-19), Sale-Deed (Annexure-21) are attached
with the main petition. As per the financial records, it is evident that an amount of

Rs.19,87,03,000/- (Rupees Nineteen Crores Eighty-Seven Lakhs Three Thousand

Only as on 09.02.2022 ) is still amounts to default. P
7 ~anyla. T _:\T.
10. The application filed in the prescribed Form No.1 is ff%ﬁrupﬁ; AT
- *{'.1. - “',, I'l.

complete. Another condition is that there are no disciplinary procaec“ﬁs; pan%
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against the proposed Resolution Professional. In the present case, in Part
Il of Form 1, Mr. Sanjay Kumar Aggarwal has been proposed as Interim
Resolution Professional (IRP). Form No.2 dated 03.02.2022 along with the
certificate of IBBI issued in favour of the Proposed Interim Resolution Professional.
Form-B had been filed vide Diary No.00265/5 dated 13.01.2023. The Law
Research Associate of this Tribunal has checked the credentials of Mr. Sanjay
Kumar Aggarwal, and there is nothing adverse against him. In view of the
above, we appoint Mr. Sanjay Kumar Aggarwal,  Registration No.
IBBI/IPA-002/1P- N00126/2017-18/1 0295, Email: sanjayaggarwal.fcs@g mail.com,
Mobile No. 98761-05414, the Interim Resolution Professional with the following
directions: - _
i) The term of appointment of Mr. Sanjay Kumar Aggarwal shall be in

accordance with the provisions of Section 16(5) of the Code;

ii.)  In terms of Section 17 of the Code, from the date of this appointment,
the powers of the Board of Directors shall stand Suspended and the
Management of the affairs shall vest with the Interim Resolution

Debtor shall report to the Interim Resolution Professional, who shall
be enjoined to exercise all the powers as are vested with Interim
Resolution Professional and strictly perform all the duties as are
enjoined on the Interim Resolution Professional under Section 18 and

other relevant provisions of the Code, including taking control and

custody of the assets over which the Corporate Debtor has .- _H.-%
rights recorded in the balance sheet of the Corporate ﬁg\;\ pe.as, )\
.‘1:":, l;\:_,_..-: ‘ol /
CP (18) No, 59/Chd/Pbi2022 ‘“\? " et




Page 7 of 11 [47

provided in Section 18 (1) (f) of the Code. The Interim Resolution
Professional is directed to prepare a complete list of the inventory of
assets of the Corporate Debtor:

iii.)  The Interim Resolution Professional shall strictly act in accordance
with the Code, all the rules framed thereunder by the Board or the
Central Government, and in accordance with the Code of Conduct
governing his profession and as an Insolvency Professional with high

standards of ethics and morals;

iv) The Interim Resolution Professional shall cause a public
announcement within three days as contemplated under Regulation 6
of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016 of the
initiation of the Corporate Insolvency Resolution Process in terms of
Section 13 (1) (b) of the Code read with Section 15 calling for the
submission of claims against Corporate Debtor:

v.) It is hereby directed that the Corporate Debtor, its Directors,
personnel, and the persons associated with the management shall
extend all cooperation to the Interim Resolution Professional in
managing the affairs of the Corporate Debtor as a going concern and
extend all cooperation in accessing books and records as well as
assets of the Corporate Debtor:

vi.) The Suspended Board Of Directors is directed to gi

4":';.‘1 *
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under section 128 of the Companies Act. In case the books are

nmin;:ainad in the electronic mode, the Suspended Board of Directors
are 10 share with the Resolution Professional all the information
regarding Maintaining the Backup and regarding Service Provider
kept under Rule 3(5) and Rule 3(6) of the Companies Accounts
Rules, 2014 respectively as effective from 11.08.2022, especially the
name of the service provider, the internet protocol of the Service
Provider and its location, and also address of the location of the
Books of Accounts maintained in the cloud. In case accounting
software for Mmaintaining the books of accounts is used by the
Corporate debtor, then IRP/RP is to check that the audit trail in the
same is not disabled as required under the notification dated
24.03.2021 of the Ministry of Corporate Affairs. The statutory auditor
Is directed to share with the Resolution Professional the audit
documentation and the audit trails, which they are mandated to retain
pursuant to SA-230 (Audit Documentation) prescribed by the Auditing
and Assurance Standards Board ICAI. The IRP/Resolution
Professional is directed to take possession of the Books of Account in
physical form or the Computer systems storing the electronic records
at the earliest. In case of ény non-cooperation by the Suspended
Board :::f Directors or the statutory auditors, he may take the help of
the police authorities to enforce this order. The concemed police
authorities are directed to extend help to the IRP/RP in implemanﬁqg

- -,

this order for retrieval of relevant information from the s

Corporate debtor, the IRP/RP may take the assistar

CP (IB) No. 59/Chd/Pb/2022
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Forensic Experts empanelled with this Bench for this purpose. ‘rr;
Suspended Board of Directors is also directed to hand over all user
IDs and passwords relating to the corporate debtor, particularly for
government portals, for various compliances. The Interim Resolution
Professional is also directed to make a specific mention of
non-compliance, if any, in this regard in his status report filed before

this Adjudicating Authority immediately after a month of the initiation
of the CIRP.

vii.)  The Resolution Professional is directed to approach the Government
Departments, Banks, Corporate Bodies and other entities with
requests for information/documents available with those
authorities/institutions/others pertaining to the corporate debtor which
would be relevant in the CIR proceedings. The Government
Departments, Banks, Corporate Bodies and other entities are directed
to render the necessary information and cooperation to the
Resolution Professional to enable him to conduct the CIR
Proceedings as per law.

vii.) The Interim Resolution Professional shall after collation of all the
claims received against the Corporate Debtor and the determination
of the ‘Operational position of the Corporate Debtor constitute g
Committee of Creditors and shall fle a report, certifying the

CP (IB) No. 58/Chd/Pbviz022
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first meeting of the Committee within seven days of filing the report of
the constitution of the Committee; and

ix.)  The Interim Resolution Professional is directed to send a regular

progress report to this Tribunal every fortnight,

1. In the given facts and circumstances, the Present petition being complete

and having established the default in payment of the Financial Debt for the default

amount being above the threshold limit, the petition is admitied in terms of Section

7(5) of the IBC ;ind accordingly, also direct moratorium in terms of sub-section (1)

of Section 14 of the code to take effect as below:

a) the institution of suits or continuation of pending suits or proceedings
against the corporate debtor including execution of any judgment, decree,
or order in any court of law, tribunal, arbitration panel, or other authaority;

b) transferring, encumbering, alienating, or disposing of by the corporate
debtor any of its assets or any legal right or beneficial interest therein;

¢)  any action to foreclose, recover or enforce any security interest created by
the corporate debtor in respect of its property including any action under
the Securitization and Reconstruction of Operational Assets and
Enforcement of Security Interest Act, 2002; and

d) the recovery of any property by an owner or lessor where such property is
OCcupied by or in the possession of the corporate debtor. |

e) It is further directed that the supply of essential goods or servi

Corporate debtor as may be specified, shall not be termina

or interrupted during the moratorium period. The provisions

CF (18) No. 5a/ChdiPbi2022
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f)  The order of moratorium shall have effect from the date of this order till
completion of the Corporate insolvency resolution process or until this
Bench approves the resolution plan under sub-section (1) of Section 31 or
passes an order for liquidation of the Corporate debtor under Section 33 as
the case may be,

12. We direct the Financial Creditor to deposit a sum of %2,00,000/- (Rupees
Two Lakhs Only) with the Interim Resolution Professional, to meet out the
expense to perform the functions assigned to him in accordance with Regulation 6
of Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Person) Regulations, 2016, The amount, however, is subject to
adjustment by the Committee of Creditors as accounted for by the Interim
Resolution Professional on the condlusion of GIRP.

13. A copy of the order shall be communicated to both parties. The learned
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FORM A
PUBLIC ANNOUNCEMENT

A-2)19
[

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS’ OF RATTAN POULTRIES PRIVATE LIMITED

“hﬂ_—.t—-*-.i-h ;

i e Sl

Nof t r |

Rattan Poultries Private Limited

Date of incorporation of
corporate debtor

12.05.1999

Authority - under  which
corporate debtor is incorporated
/ registered

Registrar of Companies ,Punjab at Chandigarh under
MCA

Corporate  Identity No. /
Limited Liability Identification
No.of corporate debtor

U01222PB1999PTC022555

Address of the registered office
and principal office (if any) of
corporate debtor

Barnala Road, Malerkotla,
Distt. Sangrur -148 023 (Punjab)

Insolvency commencement date
in respect of corporate debtor

ﬂ?-ﬂz.m

Estimated date of closure of
insolvency resolution process

06.08.2023
(180" day from Insolvency Commencement Date)

Name and registration number
of the insolvency professional
acting as interim resolution
professional

Sanjay Kumar Aggarwal
IBBI/IPA-002/N-00126/2017-18/10295

Address and e-mail of the
interim resolution professional,
as registered with the Board

# C-20, Block-C, Wave Estate, Sector 85
SAS Nagar, Mohali — 160 055 (Punjab)
Email: sanjayaggarwal.fes@gmail .com
Mobile No.- 98761 05414

10.

Address and e-mail to be used
for correspondence with the
interim resolution professional

Sanjay Kumar Aggarwal

# C-20, Block-C, Wave Estate, Sector 85
SAS Nagar, Mohali - 160 055 (Punjab)
Email: ip.rattanpoultries @gmail.com
Mobile No.- 98761 05414

11.

Last date for submission of
claims

21.02.2023
(14 days from appointment of IRP)

12

Classes of creditors, if any,
under clause (b) of sub-section
(6A) of Section 21, ascertained
by the interim resolution
professional

Name the class(es)- NA

13.

Names of Insolvency
Professionals identified to act as
Authorized Representative of
creditors in a class (Three
names for each class)

14.

(a) Relevant Forms and

(b) Details of authorized
representatives
are available at:

(a) Web link: http:/ibbi.gov.in/downloadform.html
Please refer Note 1 given below for applicable form(s)
(b) Not Applicable




F0

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chandigarh Bench ™~
Chandigarh (Adjudicating Authority under IBC) vide order dated 07.02.2023 in
CP(IB)No.59/Chd/Pb/2022 (Admitted) has ordered the commencement of a corporate insolvency
resolution process of M/s Rattan Poultries Private Limited and appointed the undersigned
as Interim Resolution Professional

The creditors of M/s Rattan Poultries Private Limited are hereby called upon to submit their
claims with proof on or before 21.02.2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means,

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
uuﬂiuisndmpmanuﬁveﬁomnnmngﬂnﬂlminmhemy professionals listed against entry No.13 to act
as authorised representative of the classin Form CA.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms alongwith documentary proof in support of their claims:

Note- 1

FormB : Claim by Operational Creditors Except Workmen and Employees

FormC : Claim by Financial Creditors

Form CA : Claim by Financial Creditors in a Class

FormD : Claim by a Workman or an Employee

FormE : Claim by Authorized Representative of Workmen and Employees

FormF : Claim by Creditors other than Financial Creditors and Operational Creditors

Kindly mention E-mail and Contact details in the Claim Form so that any query regarding
respective Claim can be resolved immediately

Submission of false or misleading proofs of claim shall attract penalties.
: o ey

i i 017-18/10295
Date : 07.02.2023 Interim Resolution Professional
Place: Mohali For Rattan Poultries Private Limited -Under CIRP










Canara Bank

V/s

M/s Rattan Poultries Pvt Ltd.

AND

IN THE MATTER OF

F}»—%/ >3

BEFORE THE HON’BLE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

C.P. (IB) No.- 59/Chd/PB/2022 (Admitted) — Under 7 IBC ,2016

IN THE MATTER OF:

ssesssssensensss Financial Creditor

Sanjay Kumar Aggarwal, Interim Resolution Professional
Ratan Poultries Private Limited - in CIRP under IBC

Corporate Debtor

«..Applicant/IRP

LIST OF CREDITORS ‘ OF RATTAN POULTIRES PRIVATE
LIMITED UNDER REGUATION 13(2) OF IBBI (INSOLVENCY

RESOLUTION PROCESS FOR

REGULATIONS, 2016

CORPORATE __PERSONS)

SL | Name & Amount claimed by | Amount of Security / interest, | Remarks

No | Address of the | creditor(s) Claim If any (Details of
Financial admitted Assets/Properties
Creditors and fixed

assets/Inventory, if
any.)
Rs.

1. | Secured Claim filed | Amount Presently, Only 5.8 | Nil
Financial electronically in | Admitted by bighs land vide
Creditors prescribed Form C |IRP Khewat No.14,

on 20.02.2023 khatoni No.66,
Canara Bank Rs. 23.06 Cr.|Khasara no.154 (5-
Specialised Amount Claimed by | (RS.12.28 Cr | 16) vide Sale Deed
Asset Recovery | Secured creditor Principal plus | No.103 dated
Management interest, penal | 20.04.2009 in the
Branch Rs. 23.06 Cr. | interest and | name of corporate
(Branch (RS.12.28 Cr | other expenses | debtor Rattan
Code CB-5220) | Principal plus | incurred by the | Poultries Private
Canara Bank , | interest, penal | bankj) as on | Limited out of total
Circle Office interest and other | date of | 73,86 bighas comman
4th Floor, Plot | expenses incurred by | commencemen |land at site. (68,78
No.1, the bankj) as on date [t of CIRP (i.e | bighas land is in the
Sector 34- | of commencement of | 07.02.2023) in | personnel name of
A,Chandigarh CIRP (i.e 07.02.2023) | Rattan suspended  director
PIN- 160 022 in Rattan Poultries | Poultries Sh.Ranjit Singh and
Phone:0172- Private Limited | Private Limited | other fixed assets
2601664, (CP(IB)NO.59/chd/pb | (CP(IB)NO.59/c | /stocks, if any for
2602336 [2022) hd/pb/2022) availing the various
NPA: 09.02.2019 NPA: borrowing facilities in
09.02.2019 the name of corporate
debtor (As per Form
C)
TOTAL CLAIM | Rs.23.06 Cr. Rs.23.06 Cr.




2 Unsecured
Financial
Creditors

corporate
debtor

(Not having
voting rights)
being related
parties of the

No Claim/Nil

No Claim/Nil

No Claim/Nil

3 | Operational

any.

Creditors , if

No Claim/Nil

No Claim/Nil

No Claim/Nil

Nil

4 | Claims Of

Workmen

Employees &

(Present /Past)

No Claim/Nil

No Claim/Nil

No Claim /Nil

Nil

5 | Claims by

Class

Creditors in a

No Claim/Nil

No Claim/Nil

No Claim/Nil

Nil

6 | Claims by

, if any

Other Creditors

No Claim/Nil

No Claim/Nil

No Claim/Nil

Nil

Hence, Total Claim filed by creditors of the corporate debtor Rattan Poultries
Private Limited as filed upto 21.02.2023 (Last date of filing of claim as per PA)

is Rs.23.06 Crores and and

Interim Resolutic

RATTAN POULTRIES PR

)

Regn. No. IBBI/IPA-002/IP-N00126/2017-18/10295

Date : 28.02.2023

Place : Mohali

admitted claim is Rs.23.06 Crores.

ATE LIMITED (CIN NO. U01222PB1999PTC022555)




>

FORM C ==

SUBMISSION OF CLAIM BY FINANCIAL CREDITORS
(Under Regulation 8 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
16.02.2023

Erom:

Canara Bank, a body corporate constituted under the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 having its head office at 112, J.C.Road, Bengaluru and interalia branch office in
the name of Specialized Asset Recovery Management Branch, Canara Bank Circle Office, 4* Floor, Plot
Neo. 1, Sector 34-A, Chandigarh.

To:

Mr.5anjay Kumar Aggarwal

The Interim Resolution Professional M/S Rattan Poultries Farm Pvt Ltd
Regn. No. IBBIVIPA-002/IP-NO0126/2017-18/10295

#C-20, Block C, Wave Estate, Sector 85, SAS Nagar, Mohali

Punjab 160055,

Email:rattanpoultries(@gmail .com

Mob: 9876105414

Subject: Submission of claim and proof of claim.
Madam/Sir,

Canara Bank, hereby submits this claim in respect of the corporate insolvency resolution process of M/s
Rattan Poultries Pvt. Lid. The details for the same are set out below:

Relevant Particulars

1. |Name of the financial creditor CANARA BANK

2. |ldentification number of the financial|Pan No.- AAACC6106G
creditor

(If an incorporated body, provide
identification number and proof of]
incorporation. If a partnership or individual
provide identification records* of all the
partners or the individual)

3. |Address and email address of the financial|SPECIALISED ARM BRANCH,
creditor for correspondence 4™ FLOOR,

CANARA BANK CIRCLE OFFICE
PLOT NO 1, SECTOR 34-A
CHANDIGARH-160022

E-MAIL: CBS220@CANARABANK.COM

4. |Total amount of claim Rs. 23.06 Cr as on 07.02.2023 plus further interest
(including any interest as at the insolvency|and expenses from 08.02.2023
commencement date)

3. |Details of documents by reference to which| ACCOUNT STATEMENTS AS PER ANNEXURE | TO 6

the debt can be substantiated
6. |Details of how and when debt incurred (Sanctioned Amount)
OCC - Rs. 500.00 lacs dtd 30.06.2015
WCTL -  Rs. 106.99 lacs did 30.06.2015
TL 1- Rs. 335.00 lacs dtd 30.06.2015
TL2- Rs. 475.00 lacs did 30.06.2015
TL 3- Rs. 165.00 lacs did 30.06.2015

DPN Agri — Rs. 100.00 lacs dtd 15.10.2018
Current Account Rs (.58 lacs (overdrawn balance)

%




Relevant Particulars

Details of any mutual credit, mutual debts,
or other mutual dealings between the
corporate debtor and the creditor which may
be set-off against the claim

NA

- [Details of any security held, the value of the
|security, and the date it was given

Description

Value
(as per
hypothecation
agreement
dated
15.10.2018)

Nature of

charge
Held

Prime : Working Capital & Quasi Equity Assistance

— Term Loan

Entire fixed
assets of the

company for
Term Loan

Hypothecatio

n of stock
arising out of
genuine trade
transaction for
WC.

Rs 346.24 lacs
being W.D.V.
of the entire
fixed assets
excluding
value of land &
building as per
C.A  certified
PBS dated
31.03.2018.

Stocks -
1418.36 lacs as
per stock
statement
30.06.2018

Hypothecation

Hypothecation

Collaterals : (Existing) : Working
Equity Assistance — Term Loan

Capital & Quasi

EMT of land]Rs

measuring 5.8
bighas
comprised
khata/khatoni
no 14/66 khasra
no. 154/5-16 as
per sale deed
Mo, 103 dated
20.04.2009
situated
village
Sadatpur,
Tehsil
Malerkotla
District
Sangrur.
(Further the
facilities were
also secured by
creating EMT
of properties of
the

in

at

2062.50
lacs as per
valuation of Ar
Rakesh Kumar
Jindal &
associates
dated
13.06.2017,
(for total land
area of 74.58
bigha-i.e. EMT
of 5.8 bigha in
the name of
M/S Rattan
Poultry Farms
P Ltd and SMT
of 68.78 bigha
in the name of
Ranjit  Singh
and  Rahuljit
Singh.)

EMT (only for
5.8 bigha)

SRN-
H27193663
Charge  ID-
90309338 (as
per MCA)




Relevant Particulars

]

directors/guaran
tors who have
also given their
personal
guarantees 1o
secure the
facilities
granted to the
financial
creditors.)

9. |Details of the bank account to which the
amount of the claim or any part thereof can
be transferred pursuant to a resolution plan

200272434
SUSPENSE — SL-OL-RTGS-NEFT PMT ENS 0
CNRBO005220

10. |List of documents attached to this claim in
order to prove the existence and non-
payment of claim due to the financial
creditor

gHel =h=i2l ©lc
1 For CANARA BAN}

ACCOUNT STATEMENTS -
ANNEXURE 6

ANNEXURE 1 TO

COMPANY MASTER DATA-ANNEXURE 7
COPY OF ROC AND FORM 8 - ANNEXURE 8

COPY OF SANCTION DATED 30.06.2015-
ANNEXURE 9

COPY OF RESOLUTION DATED 30.06.2015-
ANNEXURE 10

COPY OF DEBTOR CREDITOR AGREEMENT
DATED 04.07.2015- ANNEXURE 11

COPY OF LETTER OF UNDERTAKING OF
RESTRUCTURING OF LOAN- ANNEXURE 12

COPY OF SANCTION LETTER DATED
10.10.2018- ANNEXURE 13

COPY OF DPN DATED 15.10.2018- ANNEXURE
14

COPY OF SUPPLEMENTAL COMMON
HYPOTHECATION AGREEMENT DATED 15.10.2018
— ANNEXURE 15

COPY OF LEDTD DATED
ANNEXURE 16

05.05.2011-

COPY OF SaLE DEep DATED 20.04.2009 -

ANNEXURE 17

g:ﬂ ﬂwgﬂnemll'uanagr f
Sh.

a4, goiiog
Authdrisea Officer for s

n behalf of Canara Bank (FC)

Sector 34-A, Chandigarh

Specialized Asset Recovery Management Branch, Canara Bank Circle Office, 4" Floor, Plot No. 1,




DECLARATION

I, Ranjeet Kumar, Assistant General Manager, Specialized Asset Recovery Management
Branch, Canara Bank Circle Office, 4” Floor, Plot No. 1, Sector 34-A, Chandigarh, do hereby
declare and state as follows: -

1. That M/s Rattan Poultry Farm Pvt. Ltd, the corporate debtor was, at the insolvency
commencement date, being the 7" day of February 2023, actually indebted to Canara
Bank for a sum of Rs. 23.06 Cr (Rs. Twenty Three Crores Six lacs approx) as on
07.02.2023 inclusive of interest but excluding the legal expenses etc.

2. In respect of the claim of Canara Bank of the said sum or any part thereof, I have
relied on the documents specified below:

ACCOUNT STATEMENTS - ANNEXURE 1 TO ANNEXURE 6

COMPANY MASTER DATA- ANNEXURE 7

COPY OF ROC AND FORM B - AMNNEXURE 8

COPY OF SANCTION DATED 30.06.2015- ANNEXURE 9

COFY OF RESOLUTION DATED 30.06.2015- ANNEXURE 10

COPY OF DEBTOR CREDITOR AGREEMENT DATED 04.07.2015- ANNEXURE 11
COPY OF LETTER OF UNDERTAKING OF RESTRUCTURING OF LOAN- ANNEXURE 12
COPY OF SANCTION LETTER DATED 10.10.2018- ANNEXURE 13

COPY OF DPN DATED 15.10.2018- ANNEXURE 14

COPY OF COMMON HYPOTHECATION AGREEMENT DATED 15.10.2018 - ANMEXURE 15
COPY OF LEDTD DATED 05.05.2011- ANNEXURE 16

COPY OF SALE DEED DATED 20.04.2009 - ANMEXURE 17

3. That the said documents are true, valid and genuine to the best of my knowledge,
information and belief and no material facts have been concealed therefrom.

4. In respect of the said sum or any part thereof, neither I, nor any person, by my order,
to my knowledge or belief, for my use, had or received any manner of satisfaction or
security whatsoever.

5. Canara bank, is not a related party of the corporate debtor, as defined under section 5
(24) of the Code.

A B orer v
Date: 16.02.2023 Or CANARA BANFE

Place: Chandigarh w
W‘b&%&f claimant)
il IAss]

: 1. GEl'I‘E'[ﬂﬁHE\ﬁR ar
3Ye wrafere, g

VERIFICATION Circle Office, Sector 3-!,3{?!:-5::?22?
I, Ranjeet Kumar, the claimant hereinabove, do hereby verify that the contents of this proof
of claim are true and correct to my knowledge and belief and no material fact has been

concealed therefrom. @ B BT S
For CANARA BANE

MWMQ\W
shaer wratery, Fmer 3.4, qud
Circle Office, Sector 34, Cﬁanﬂlgﬁ

Verified at Chandigarh on this 16™ day of February, 2023
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Company Master Data

CIN

Company Name

ROC Code
Registration Number
Company Category
Company SubCategory
Class of Company
Authorised Capital(Rs)
Paid up Capital(Rs)
Number of Members(Applicable in case of company
without Share Capital)
Date of Incorporation

Registered Address

Address other than R/o where all or any books of account
and papers are maintained

Email Id

Whether Listed or not

ACTIVE compliance

Suspended at stock exchange

Date of last AGM

Date of Balance Sheet

Company Status(for efiling)

Charges
Assets under charge

Immovable property or any interest therein; Book debts; Stocks

Directors/Signatory Details

DIN/PAN MName

01889733 RANIT SINGH
01889747 RAHULJIT SINGH SIDHU
03313720 MOHINDER SIDHU KAUR

hitps:/fwww.mca.govinimeafoportalicompanyLLPMasterData.do

Company Master Data

U01222PB1999PTCO22555

RATTAN POULTRIES PRIVATE LIMITED
RoC-Chandigarh

022555

Company limited by Shares

MNon-govt company

Private

70000000

51307000

0

12/05/1999

BARNALA ROADMALERKOTLA DISTT SANGRUR PUNJAB PB
148023 IN

rkjindal2005(@yahoo.com
Unlisted
ACTIVE Non-Compliant

29/09/2018
31/03/2018
Active

Charge Amount Date of Creation Date of Modification Status

2000000 20/03/2004 - OPEN
163199000 15/09/2000 15/10/2018 OPEN

Begin date End date Surrendered DIN

12/05/1999 -

12/05/1999 -

15/11/2010 -

"
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3]

FORM NO. CHG-1 afcaton o charge (lher then thovs

related to debentures) including particulars of

[Pursuant to sections 77,78 and 79 and modification of charge by Asset

pursuant to Section 384 read with 77,78 and Reconstruction Company in terms of

79 of the Companies Act, 2013 and Rule 3(1) Securitization and Reconstruction of Financial
of the Companies (Registration of Charges) Assets and Enforcement of Securities Interast
Rules 2014] I W Act, 2002 (SARFAESI)

Form language: (@) English (O Hindi
Rafer the instruction kit for filing the form.

1. (a) *Corporate identity number (CIN) or foreign company ]um 222PR1999PTCO22555 |
registration number (FCRN) of the company .

() Global location number (GLN) of company [ J
2. (a) Name of the company lRAT‘I’M POULTRIES PRIVATE LIMITED ]

(b) Address of the registered office or the principal place of business in India of the company

BARNALA ROADMALERKOTLA
DISTT SANGRUR
PUNJAB

njak
DA

(c) email id of the company  |rkjindal2005@yahoo.com
3. (&) " This form Is for registration of

() Creation of charge (®) Modification of charge
(b) Charge ID of the charge to be modified

ls0309338

4, * Whether the applicant is @. The Company (:} The Charge Holder

5. Whether the form is being filed

(i) * Beyond 30 days but within 300 days from the date of creation or modification (0) Yes (8 Mo

(ili) Beyond 300 days (" Yes (& No
(if yes, an application will be required to be made to Central Government for extension of further time)
6. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assignesa O Yes @ Mo

7. (a) *Date of the instrument creating or madifying the charge 04/07/2015 (DDMMIYYYY)

() -Nature. description and brief particulars of the instrument(s) creating or medifying the charge

Debt Restructuring Agreement
Debtor Creditor Agreement
Sanction Memorandum

Dlassicinl | aihss

(c)* Whether charge is created or modified outside India (_'} Yes @ Mo

Page 1 of &6




&

8. Type of charge
*(a) A charge on:
["] Uncalled share capital [] calis made but not paid
X Immovable property or any interest tharain [] Movable property (not being pledge)
[] Floating charge [] Motor Vehicle (Hypothecation)

[] Any property for securing the issue of secured deposits [[] Goodwill

(] Patent [] Licence under a patent
(] Trademark [] copyright
[ Book debts [] ship or any share in a ship
[] Solely of Property situated outside India <] Others

(b) If others, specify

1smm

9. (a) “Whether consortium finance is involved (7) Yes (8) No

If Yes, enter Laad Banker's Name

(b) “Whether joint charge involved (OYes (WNo

{c) *Number of charge holder(s) 1

(Nate : If more than one charge holder invelved, then attach the names of charge holders, details of extent to the
charge particulars of property charged, amount secured.)

10.Particulars of the charge holder (In case charge is modified in favour of ARC or assignee, enter the
particulars of ARC or assignea)

Category |Nationalised bank |

Name |Canara Bank |

*Mame | ]

Address® Line | |DELHI GATE |
Line I |

‘City  |Malerkotia |
“State  Punjab-PB | *150 country code |IH |

“Country liNDIA
*Pin code 148023

" e-mail IDmanagerch2112@canarabank.com |

Page 2 of 6




27

11.(a) *Amount secured by the charge (in Rs.) E 158,199,000 E]
{In case the amount is in foreign currency, rupee equivalent to be stated)
{In case of modification of charge, enter the amaount secured by the charge after such medification)
{b) Amount secured by the charge in words
|Rupees Fifteen Crore Eighty One Lacs Ninety Nine Thousand only

{c) In case amount secured by the charge is in foreign currency, mention

12. Brief particulars of the principal terms and conditions and extent and operation of the charge
(a) *Rate of interest
OCC:13%, WCTL: 13.50%, Term Loans: 13.75%

(b) * Terms of repayment

OCC Limit repayable on demand, WCTL and term |cans as per agreed terms.

(c) *Margin

25%

(d) *Extent and operation of the charge
100%

(e) Others
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13, In case of acquisition of property, subjected to charge, furnish the details relating to the existing charge on the

proparty so acquired

(a) Date of instrument creating or evidencing the charge l:| ({DDIMMIYYYY)

(b) Description of the instrument creating or evidencing the charge

{c) Date of acquisition of the property I:I (DDIMMIYYYY)

{d) Amount of the charge  (in Rs.) I:I

(e) Particulars of the property charged

i)

(i)

(i)

(v)

(wi)

(vil)

{wiii)

14. "Short particulars of the property or asset(s) charged (including complete address and location of the property)

Hypothecation of stocks of poultry feed, birds, medicines and eggs

Mortgage of land & Building measuring 5 Bigha 16 Biswa situated at Near Rural Focal Point, Vill. Saudatpur, Tehsil
Malerkotla

Hypothecation of Equipment, Plant & Machinery
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(i}

(x)

15. (a) *Whether any of the property or interest therein under refarence is not registered in the name of the company

O Yes @ nNo

16.* Date of creation/last modification prior to the present modification

17. Particulars of the present modification (Please ensure that comect particulars are entered as the same shall be

displayed in the certificate of modification of charge)

(DDIMMAYYYY)

present credit facilities are (in Rs.) OCC: 500.00 lacs, WCTL: 106.99 lacs. Term Loan-I: 335.00 lacs, Term Loan-

Il: 475.00 Lacs and Term Loan-lll; 165.00 Lacs. Total credit facilties : 1581.89 lacs

Attachments

1. *Instrument(s) of creation or modification of charge, _
4, Optional attachment(s), if any

Declaration

€)1 am authorized by the Board of Directors of the Company vide resalution nn'lz

List of attachments

Debt Restructuring Agreement. pdf
Debtor Creditor agreament, pdf
Sanction Memorandum.pdf

Letter of renewal.pdf

“dated | 04/07/2015 |

to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in

raspect of the subject matter of this form and matters incidental thereto have been complied with. | also declare
that all the information given herein above is true, correct and complete and as per the attached charge instrument

(s) or documents(s) and nothing material has been suppressed. A copy of the attached charge instrument{s) or
document(s) is/are available at the registered office or principal place of business in India of the company.

To be digitally signed by

Director or manager or secretary or CEO or CFO(In case of an Indian company) (27 s

or an authorised representative (In case of a forelgn company)
Designation  |pirector |

DIM of the director; DIN or PAN of the manager or CEQ or CFO or authorised
representative; or membership number of company secretary

01889733

Page 5of6




Declaration
I/ we confirm that the attached charge instrument(s) or document(s) is/ are true copies of the criginal which is/are
available with the charge holder and/ or assignee and all the information and particulars mm!iomd above are
derived there from are concisely and cormectly stated. |/ we am/ are duly authorised to sign this form,

To be digitally signed by
|

Charge holder ]Bmpnusoaa
PAN of the Charge holder
To be digitally signed by

ARC or assignee | | |:|

PAN of the ARC or assignee

Certificate by practicing professional
| declare that | have been duly engaged for the purpose of certification of this form. It is hereby certified that | have gone
through the provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this form and matters incidental
thereto and | have verified the above particulars (including attachment{s)) from the original/certified records maintained by the
Company/applicant which is subject matter of this form and found them to be true, correct and complete and no information

material to this form has been suppressed. | further certify that
i The said records have been properly prepared, signed by the required officers of the Company and maintained

as per the relevant provisions of the Companies Act, 2013 and were found to be in order;
i. All the required attachments have been completely and legibly attached to this form.

To be digitally signed by @

(¢ Chartered accountant (in whaole-time practice) or

(" Cost accountant (in whole-time practice) or

" Company secretary (in whole-time practice)

Whether associate or fellow () Associate (@) Fellow

Membership number [oagps2 | Cenificate of practice number  |oggos2

Note: Attention is also drawn to provisions of Section 447, section 448 and 448 of the Companies Act, 2013 which
provide for punishment for fraud, punishment for false statement and punishment for false evidence respectively.

This aForm has bean taken on file maintained by the registrar of companies through electronic mode and on the
basis of statement of correctness given by the filing company.
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FORM NO. CHG yg,  ~iiimsian s ctuge totmr
[Pursuant to sections 77,78 and 79 and B of modification of charge by Asset
pursuant to Section 384 read with 77,78

Reconstruction Company in terms of
and 79 of the Companies Act, 2013 and Securitization and Reconstruction of
Rule 3(1) of the Companies {Reglistration Financial Assets and Enforcement of
of Charges) Rules 2014]

Securities Interest Act, 2002 (SARFAESI)

Form language () English () Hindi
Refer the instruction kit for filing the form.

1. (a)*Corporate identity number (CIMN) or foreign company Eumzzzpm 99aPTCO22555 I
registration number (FCRN) of the company

(b) Global location number (GLN) of company [ ]
2. (a) Name of the company |RA1T#N POULTRIES PRIVATE LIMITED 1

({b) Address of the registered office or the principal place of business in India of the company

ROADMALERKOTLA
ISTT SANGRUR

PUNJAB

Punjab

148023

() email id of the company |rkjindal£ﬂl]5@yahou,mm
3. (a) * This form is for registration of

(O Creation of charge (8) Modification of charge
(b) Charge ID of the charge to be modified

190309338

4. “Whether the applicant is (®) The Company () The charge holder

5. Whether the form is being filed
(i) * Beyond 30 days but within 300 days from the date of creation or modification O Yes @ No

(iii) Beyond 300 days (" Yes (¥ No

{If the delay of the Form is filed beyond 300 days, the application will be required to be made to Central Govemment
for extension of any further time)

6. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assignee () Yes (g No

7. (a) "Date of the instrument creating or modifying the charge 15M10/2018 (DDMMMYYYY)

(b) .Natura. description and brief particulars of the instrument(s) creating or modifying the charge

SUPPLEMENTAL COMMON HYPOTHECATION AGREEMENT
SANCTION LETTER
TAKE DELIVERY LETTER TO DPN

(c)* Whether charge is created or modified outside India (O Yes () No

Page1of7




B. Type of charge

*{a) A charge on
[[] Uncalled share capital [] Calls made but not paid
| Immovable property or any interest therein ) Movable property
[[] Floating charge [[] Motor Vehicle (Hypothecation)

D Any property for securing the issue of secured deposits |:| Goodwill

[] Patent [C] Licence under a patent
[ Trade mark [] Copyright
[X] Book debts [] Ship or any share in a ship
[[] Solely of Property situated outside India [X] Others

(b} If others, specify

Stocks

8. (a) "Whether consortium finance is involved () Yes (@ No

({b) “Whether joint charge is involved (OYes (@No

(c) "Number of charge holder(s) 1

(Mote: Please attach a complete list of charge holders, details of their extent to the charge, parficulars of
property charged, amount sacured etc.)

10.Particulars of the charge holder (In case charge is modified in favour of ARC or assignee, enter the
particulars of ARC or assignea)

Category [Nationalised bank |

Name |Canara Bank ]

* Name | |

Address' Line | [Delhi Gate |
Line Il [ |

‘City ~ [MALERKOTLA
* State |pu,-.jm.p5 *IS0 country code |IN

Country [inpia ]
*Pin code 148023

" e-mail id [managercb2112@canarabank.com |

* Whether charge holder is having a valid Income Tax PAN (@) Yes (No

Income tax-Permanent Account Number (PAN)

BSR Code / Branch Code | ]

Page 2 of 7
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11.(a) "Amount secured by the charge (in Rs.) | 155.199.Wﬂ-ml
{In case the amount is in foreign currency, rupee equivalent to be stated)

{In case of modification/ rectification of charge, enter the amount secured by the charge after such modification)
(b) Amount secured by the charge in words
Rupees Sixteen Crore Eighty One Lacs Ninety Nine Thousand only

(¢} In case amount secured by the charge is in foreign currency, mention details

Page3of 7
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12. Brief particulars of the principal terms and conditions and extent and operation of the charge

(a) Date of Creating Security Interest by actual/ constructive deposit of
title deeds within bank/ housing finance company

{b) Borrower's customerfaccount number |_

(c) “Rate of interest

(d) Repayment term (in months)

(e) " Terms of Repayment

(f) Nature of facility

(g) Date of Disbursement

(h) Miscellaneous narrative information

(i) Margin

{j) ‘Extent and operation of the charge

(k) Others

T

MCLR 8.70% + 3.75% i.e.12.45% PA

= —

The additonal DPN loan is to be repaid in 12 months with 11 monthly

instaiments of Rs. 8.50 lacs and last instaiment of Rs. 6.50 lacs. Interest

to be served as and when due.

conditions.

Existing OCC and Term loans to be continued at previous terms and

DPN Loan Rs. 100 Lacs (Fresh)
OCC/ODBD Rs. 500.00 Lacs (Existing)
Term Loan | Rs. 335.00 Lacs (Existing)
Term Loan Il Rs. 475,00 Lacs (Existing)
Term Loan lll Rs. 165.00 Lacs (Existing)
Term Loan IV Rs. 106.99Lacs (Existing)

i

las per bank norms

100%
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13. In case of acquisition of property, subjected to charge, furnish the details relating to the existing charge on the

property so acquired
{a) Date of instrument creating or evidencing the charge | (DDMMIYYYY)
(b) Description of the instrument creating or evidencing the charge
(c) Date of acquisition of the property | | (DOMMAYYYY)

(d) Amount of the charge

(e) Particulars of the property charged

{in Rs.)

| 1

14. " Short particulars of the property or asset(s) charged (including complete address and location of the property)

For working capital : Stcoks arising out of genuine trade transactions

For Term Loan:

1. Entire Fixed assets of the company

2. EMT of agriculture land & building constructed upon land measuring 74.58 bigha in the name of Rattan Poultries
(P) Ltd (5.8 bigha) and Ranijit Singh 68,78 Bigha

Collateral Security

EMT of residential house (under construction) built on total land measuring 17B-4B (Sale deed No, 3671, 2849,

3670, 2848),

@ Plot Unit

@ Dwelling Interest

Evaluated Price of Asset as on
Security interest Creation date

Mature of Property
PLOT ID Number

*Survey No. / Gal No. etc.
Street Number & Name
Sector /Block Number
Locality

Landmark
Village/Town Name
Taluka

District

State

Pin Code

*Latiude
“Longitude

Area of plot (Sq. feet, Sq. meter, Acre,

Gunta, Cents, Hectares)

[327,380,000.00 B

lhgn‘ land & Building and house ]

[Khewat 14, 75/154, 35-36/47 [

|Khasra No. 154, 151, 152 etc ]

l |

| S I
[Vil Suadatpur & Vill Naudheani |
I |
[Vill Suadatpur & Vill Naudhrani

[Malerkota ]

ISangrur —|

[Punjab-PB ]

148023 i

30.52N
75.89E
[74.58 Bigha & 17B 4 B |
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18-

Bounded by
By North | | By South | |

By East | lEyWﬂuﬂ l ___I

*Survey number,GAT number, Khesra number, Khweta number, Mouza number, Phase number or any other such similar
representation in various states or union territories can be captured in this field.

{All the fields should be captured as appearing in the revenue record, flat no, house no, Municipal Office/Municipal
Corporation/ Grampanchayat are to be specified and also the area of the immovable property as well as boundaries)

15. Description of the document by which the company acquired the title

Mumber of title documents deposited by customer |:|
16. (a) *Whether any of the property or interest therein under reference is not registered in the name of the company

() Yes (® No

17.* Date of creation/last modification prior to the present modification 04/07/2015 l {DD/MMIYYYY)

18. Particulars of the present modification (please ensure that the correct particulars are entered as the same shall be
displayed in the certificate of modification of charge)

Total credit facilities enhanced from 15,81,99,000/- to 16,81,99,000/- with the sanction of Fresh DPN loan of Rs.

100.00 Lacs.
The credit facilities after enhancement are (in Rs.) OCC: 500.00 lacs, Term Loan-I: 335.00 lacs, Term Loan-l:

475,00 Lacs, Term Loan-lll: 165.00 Lacs, Term Loan IV : 106.99 Lacs and DPN Loan: 100.00 Lacs. Total credit
(facilties : 1681.99 lacs

Attachments List of attachments
s il

1. *Instrument(s) of creation or modification of charge; | I Hvoot Hon agresmentd!

4. Optional attachment(s), if any gﬁﬂﬁ?ﬁm;

[]1 am authorized by the Board of Directors of the Company vide resolution no* *dated | 15/10/2018
to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in
respect of the subject matter of this form and matters incidental thereto have been complied with. | also declare
that all the information given herein above is true, correct and complete and as per the attached charge instrument
{s) or documents(s) and nothing material has been suppressed. A copy of the attached charge instrument{s) or
document(s) is/are available at the registered office or principal place of business in India of the company.

Declaration
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To be digitally signed by

Director or manager or secretary or CEQ or CFO(In case of an Indian company) T S B |
or an authorised representative (In case of a foreign company) B s

Designation iDil‘Bﬂh}r _I

DIN of the director; PAN of the manager or CEQ or CFO or authorised [01 BE9747 |'
representative; or membership number of company secretary

Declaration

[ 1V we confirm that the attached charge instrument(s) or document(s) is/ are true coples of the original which is/are
available with the charge holder and/ or assignee and all the information and particulars mentioned above are
derived there from are concisely and cormectly stated. |/ we am/ are duly authorised to sign this form.

I we am/are a multilateral/International financial institution who has/have been exempted from payment of
income tax in India under the UN Privileges and Immunities Act.

To be digitally signed by

Charge holder [AaACC106G | s

PAN of the Charge holder
To be digitally signed by

ARC or assignee
PAN of the ARC or assignee

Certificate by practicing professional
| declare that | have been duly engaged for the purpose of certification of this form, It is hereby certified that | have gone
through the provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this form and matters incidental
thereto and | have verified the above particulars (including attachment(s)) from the original/certified records maintained by the
Company/applicant which is subject matter of this form and found them to be true, comrect and complete and no information
material to this form has been suppressed. | further certify that:
i. The said records have been properly prepared, signed by the required officers of the Company and maintained
as per the relevant provisions of the Companies Act, 2013 and were found to be in order;
i, All the required attachments have been completely and legibly attached to this form.
To be digitally signed by "l

(® Chartered accountant (in whole-time practice); or

(" Cost accountant (in whole-time practice); or

(" Company secretary (in whole-time practice)

Whether associate or fellow () Associate (®) Fellow

Membership number |0330,52 —' Certificate of Practice number IOH&DS:

Note: Attention is alsc drawn to provisions of Section 447, section 448 and 449 of the Companies Act, 2013
which provide for punishment for fraud, punishment for false statement and punishment for false evidence

respactively.

This eForm has been taken on file maintained by the registrar of companies through electronic mode and on the basis of
statement of correctness given by the filing company
MINIETRY OF
ol -
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ANNEXURE- Il

4

(Description of the assets hypothecated)

PART - A: Machineries/Equipments/Accessories

PLANT AND MACHINERY, TOOLS, FITTINGS, FIXTURES AND OTHER FIXED ASSETS OF THE
FIRM (EXCLUDING VEHICLES) Valued at : Rs, Rs, 346.24 Lacs(w.d.v) as per PBS as at

31.03.2018

Signature/thumb impression of the Borrower
PART - B: Vehicles (including accessories and implements)

“SiNe ]

Description of the

vehicle

]

Value

NIL

Signature/thumb impression of the Borrower

* Part - C: Details of Other goods (like, Stock in trade, Raw Materials, Finished Goods, All
other goods other than those specified in A and B above including Book Debt)

DESCRIPTION

VALUE( IN
LACS),( BASIS
OF
VALUATION)

NATURE OF
CHARGE
HELD

01. Primary Security

For WC

Stocks arising
transaction.

out of genuine

trade

Rs. 1418.36
Lacs as per
stock

statement
30.06.2018

Hypothecation

For Term Loan

Entire Fixed Assets of the company

Rs. 346.24
Lacs being WDV
value of the
entire fixed
assets
excluding value
of Land &
Building as per
C.A  certified
PBS dated
31.03.2018.

Hypothecation

For Reitan Poutries Pt

Director

2
4

Poultries




Director
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1) Continued EMT of agriculture Land & |Rs  2962.50
Building constructed upon the total land | lacs as per
_measuring 74.58 bighas as under: valuation of Ar
IN THE | AREA | KHASRA/ DOCUMENTS | | Rakesh Jindal &
NAME KHEWAT Associates

i NO. dated EMT

M/s 5.8 Khewat Sale deed || 13.06.2017.
Rattan | Bighas | No. 14, | no. 103
Poultry Khatoni dated

Farms No. 66, | 20.04.09
P) Ltd Khasra No.

- 154 (5-16)

Sh. 68.78. | Khewat Revenue

Ranjit | Bighas | No. sheets dated

| Singh | 75/154, 14.01.11

sh. Khasra No.

Ranjit 151, 152,

Singh 153,

907/159/2,
199/1,
200, 20,
202/1,
203, 204,
205, 207,
208/1,
206/1,
953/215/1

Situated at village Suadatpur, Tehsil

Malerkotla Distt. Sangrur.

COLLATERAL SECURITY

DETAILS OF SECURITIES VALUE (BASIS | NATURE  OF |

OF CHARGE HELD
VALUATION)

1. EMT  of residential house (under | Rs. 311.30 | EMT
construction) built on the total land | Lacs (Plot
measuring 17B- 4B as per detail mentioned | value- Rs
below: 292.40 lakh and

construction

IN THE | AREA | KHASRA/ | DOCUMENTS | | value-Rs 18.90
NAME KHEWAT lakh) as per

: NO. valuation

Smt. 28-3B | Khewat |Sale deed || report of Er
Mohinder Khatauni | no, 3671 | | Swaranjeet
Kaur & no. 35- | dated singh of 5.5

For Rattan Poultries Pvi. Ltd

=

Pvt Lid

Director
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Smt. | |36/ 47,119.03.2013. || Bains &
Kittu Khasra Associates
Sidhu __ No. dated
Sh. 3B- | 477/9-8, [Sale deed || 28.08.2018.
Rahuljit | 4B- 480/ © 7- | no. 2849
Singh 108 | 16 dated

- 31.12.2012.
Sh. 4B-6B Sale deed
Ranjit no. 3670
Singh dated
Sidhu 19.03.2013.
Sh. 3B- Sale  deed
Ranjit | 48- no. 2848
Singh 10B dated
Sidhu 31.12.2012.
Smt. 4B-6B sale  deed
Mohinder no. 2848
Kaur & dated
Smt. : 31.12.2012.
Kittu

| Sidhu |

Situated at Village Naudhrani, Tehsil

| Malerkotla, Dist. Sangrur. [

ASSETS AVAILABLE AS PRIME SECURITIES FOR TERM LOAN
RSA

COLLATERAL FOR WORKING CAPITAL LIMITS AND VISA VE

Signature/thumb impression of the Borrower

SHALL BE ALSO AVAILABLE AS

Part - D: (here specify the repayment schedule If the loan is repaid in instalments)

_Natun:e of Loan

Due Date of Instalment

Amount of Instalment

Existing OCC AND TERM

LOANS TO BE CONTIUED AT |-

PREVIOUS TERMS AND

CONDITIONS

DPN(Fresh}-10000000/-(One DPN is to be repaid in 12
Crore Only) ' months with in 11 monthly

instalments of Rs 8.50 lakh
and last instalment of Rs
6.50 lakh.Interest to be
‘| served as and when due.

Signature/thumb Impression of the Borrower

For Rattan Poultries Pvt. Ltd.

Director
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REPORT CERTIFYING - CONSTITUTION OF COMMITTEE OF CREDITORS OF
THE CORPORATE DEBTOR, RATTAN POULTIRES PRIVATE LIMITED HAVING

ITS REGISTERED OFFICE AT VILLAGE SADATPUR , MALERKOTLA (PUNJAB)
ON 28.02.2023 )\

RATTAN POULTIRES PRIVATE LIMITED — CP(IB)NO.59/CHD/PB/2022

Whereas Hon'ble National Company Law Tribunal Chandigarh vide its order no. CP (IB) No.
59/Chd/Pb/2022 dated 07.02.2023 has appointed the undersigned as Interim Resolution
Professional (IRP) of the Corporate Debtor, RATTAN POULTIRES PRIVATE LIMITED
and directed to constitute the Committee of Creditors (CoC) of the said Corporate Debtor as

follows:-

Para 10 (viii.) The Interim Resolution Professional shall after collation of all the claims
received against the Corporate Debtor and the determination of the operational position of
the Corporate Debtor constitute a Committee of Creditors and shall file a report, certifying
constitution of the Committee to this Tribunal on or before the expiry of thirty days from
the date of his appointment, and shall convene first meeting of the Committee within seven

days of filing the report of constitution of the Committee;

Whereas section 18 (1) (c) of Insolvency and Bankruptcy Code, 2016 read with IBBI (CIRP)
Regulations, 2016 , enjoins a duty on the Interim Resolution Professional to constitute a

Committee of Creditors;

Whereas Section 21 (2) of IB Code, 2016 specifies that the Committee of Creditors shall
comprise of all financial creditors of the corporate debtor with the proviso that a Financial
Creditor or the Authorized Representative of the Financial Creditor, if it is a related party of the
Corporate Debtor shall not have any right of representation, participation or voting in a meeting
of the Committee of €reditors. Further, the proviso shall not apply to a Financial Creditor,
regulated by a financial sector regulator, if it is a related party of the Corporate Debtor solely on
account of conversion or substitution of debt into equity shares or instruments convertible into

equity shares, prior to the insolvency commencement date

Therefore, in view of the above provisions, [, Sanjay Kumar Aggarwal , bearing IP Regn.
No. IBBI/IPA-002/N-00126/2017-18/10295, , Interim Resolution Professional, hereby
constitutes Committee of Creditor of Rattan Poultries Private Limited (“Corporate Debtor™) on
28.02.2023 , based on claims received till date.




The Committee of Creditors of Rattan Poultries Private Limited comprises of the following

SECURED FINANCIAL CREDITORS (HAVING VOTING RIGHTS):

S. Name of the | Address/ Email Address Amount
- o
No. | Financial Creditor Claimed Voting (%)
1. Canara Bank Canara Bank Rs. 23.06 Cr. 100 %
Specialised Asset | Specialised Asset Recovery | (RS.12.28 Cr
Recovery Management Branch Principal plus
Management Bran-::h (Branch Code CB-5220) interest, penal
(Branch Code CB- | Canara Bank , Circle Office interest and other
5220) 4th Floor, Plot No.1, expenses
Canara Bank , | Sector 34-A,Chandigarh incurred by the
Circle Office PIN- 160 022 bankj) as on date
4th Floor, Plot No.1, Phone:0172-2601664, 2602336 of
Sector 34- | Cb5220@canarabank.com commencement
A,Chandigarh of CIRP (i.e
PIN- 160 022 07.02.2023) in
Phone:0172- Rattan Poultries
2601664, 2602336 Private Limited
(CP(IB)NO.59/ch
d/pb/2022)
B NPA: 09.02.2019
UNSECURED FINANCIAL CREDITORS (NOT HAVING VOTING RIGHTS, BEING RELATED
PARTIES OF THE CORPORATE DEBTOR)
S. Name of the | Address/ Email Address Amount
i 0,
No. |Financial Creditor Claimed Veting (%)
1. Unsecured No claim No claim NIL
Financial
Creditors (Not
having voting _
rights) being
related parties of
the corporate
debtor
2. Operational No Claim No Claim NIL
Creditors , if any.
3 Claims Of No Claim No Claim NIL
Employees &
Workmen (Present
/Past)
4. Claims by Creditors | No Claim No Claim NIL
in a Class
Claims by Other No Claim No Claim NIL

Creditors , if any

The voting share of COC members is subject to revision on account of verification of the claim

amount from the books of Accounts of the Corporate Debtor and the supporting documents
submitted by the claimants and/or further directions/instructions, if any h}f H_m hle

Adjudicating Authority .




The above stated Financial Creditor (Member of the Committee of Creditors) is requested to

inform on the Email Address 'E..rattan@ultries@gmail com , the names of the

respective officials with their designation, authorized to attend and participate in the CoC
Meeting of Rattan Poultries Private Limited

Please also provide their respectivc Phone numbers and E-Mail addresses for better

communication so that notice o eeung may also be sent compulsorily by email, as and when

fixed. Py ___

SANJ/ QRWAL

Interim F on Professional in the matter of

RATTAHa,I__E_' JLTRIES PRIVATE LIMITED (CIN NO. U01222PB1999PTC022555)

1/ PA-002IIP N00126/2017-18/10295

Date : 28.02.2023
Place : Mohali



